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SHRI  VIREN J. SHAH
(Maharashtra): Madam, | also want to
associate myself with Smt. Sarala
Maheshwari on the improper functioning of
the ONGC.

THE DEPUTY CHAIRMAN: |
have to make an announcement. Wait a
minute, Mr. Viren Shah. It might make you
happy because as soon as she started to
speak, | got a message which | want to
announce. Shri B. Shankaranand, Minister
of Petroleum and Natural Gas, would like to
make a suo motu statement on the recent
discoveries of oil and natural gas by the Qil
and Natural Gas Commission in Rajya
Sabha today, the 6th August, 1991..

SOME HON. MEMBERS: At what
time?

THE DEPUTY CHAIRMAN:
The time allotted is 530 P.M. (in
terruptions). .1 hope there is enough
oil in Rajya Sabha to run the ma
chinery properly..

SHRI VIREN J. SHAH: Madam,
discovery is not the only thing The proper
function of the ONGC is to see that oil is
properly exploited.

THE DEPUTY CHAIRMAN: This you
might tell him when he comes over here.
Shri Syed Sibtey Razi.

Increasing incidents of  ragging in
Colleges
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THE DEPUTY CHAIRMAN: Let Salve
Sahib also say. | will allow you.
{Interruptions)...

SHRI N. K. P. SALVE
(Maharashtra): Madam, as | read in the
morning... {interruptions)...

THE DEPUTY CHAIRMAN: He is also
rising in the same matter. | will allow you.
{Interruptions)..
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SHRIMATI KAMLA SINHA (Bihar):
Madam, | want that the Government should
bring forward a stringent law banning
ragging and in this particular instance
whoever is the culprit, whoever is found
guilty, must be punished, must be rusticated
from the college immediately. A stringent
Bill should be introduced in this House.

THE DEPUTY CHAIRMAN: There is a
law against eve-teasing. That is quite enough.
It can be included in that.

SHRI N.K.P. SALVE: Madam, I
maintain that our laws are adequate. But the
difficulty is under the name of ragging if this
kind of depravation, if this kind of debase-
ment, this kind of barbarity, cruelty, is to be
perpetrated against our daughters and grand-
daughters, it is a tragic society we are living
in. | would implore of the Home Minister to
react to it. This is the worst kind of a sin
against the society. | would like to know—if
the reports are correct— how soon the people,
the miscreants, are likely to be arrested and
the matter reported to the Parliament.

THE MINISTER OF HOME
AFFAIRS (SHRI S.B. CHAVAN):
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I will have to collect the information. | don't
have any information at this stage wtth me. |
will specially pass on this information to the
Minister of HRD...

THE DEPUTY CHAIRMAN:
The Miinister of State is here.

SHRI S. B- CHAVAN: She won't be
able to react immediately. Ultimately she
will have to collect all the information...

THE DEPUTY CHAIRMAN: We are
saying that she should take note of it and
come back to the House  with  proptr
information.

SHRI N.K.P. SALVE: Thank you,
Madam.
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THE DEPUTY CHAIRMAN: Thank
you.

SHRI N.K.P. SALVE: It is fairly in the
realm of the Home Ministry and | do take it
that the assurance is by the Home Minister.
Itisa criminality simpliciter
linterruptions) what | would like to say is it
a complaint against a criminal act. |
appreciate very much the support given by
the Minister of State for Youth Affairs and
Human Resource  Development
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Here is an act, an act of the worst kind of
criminality simpliciter and | would implore
of the Home Minister to ask the department
to look into it and report to the House as
soon as possible.

THE DEPUTY CHAIRMAN: He said
he would get the facts, find out the facts.
Let hira collect the facts.

AN HON. MEMBER; We are
adjourning tomorrow,

THE DEPUTY CHAIRMAN: If there
is no sitting of the House, let him  first
collect the facts...

SHRIMATI JAYANTHI NA-
TARAJAN (Tamil Nadu): He has to collect
information only from one college in Delhi
in this particular case. | don't think it takes
long. He can get the information today and
give us a statement tomorrow.

THE DEPUTY CHAIRMAN: Now |
call the next special mention. Shri Som Pal.

MISS SAROJ KHAPARDE
(Maharashtra): Madam Deputy Chairman, |
want to say something about eve-teasing..

THE DEPUTY CHAIRMAN: Please
wait a minute, Mr. Som Pal. The lady
Member has something to say about eve-
teasing.

MISS SAROJ KHAPARDE: | agree
with the sentiments expressed by the whole
House. We are discussing about eve-teasing
in colleges. What about the eve-teasing in
the House? Mr. A.G. Kulkarni always
behaves like that. What about that? We need
protection. ..

THE DEPUTY CHAIRMAN: From
ragging in the House!
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MISS SAROJ KHAPARDE:
Will the honourable Minister give us an
assurance?

THE DEPUTY CHAIRMAN:
You cannot make an allegation when the
Member is not present.

SHRI GURUDAS DAS GUPTA (West
Bengal): This is a case to be sent to the
Privileges Committee.

THE DEPUTY CHAIRMAN:
About ragging in the House itself

SHRI GURUDAS DAS GUPTA: |
hope you don't make a complaint against the
Members.

Dowry Death of a yonng girl in village
Mohammadpur Mordan Muzaffarnagar
District, Uttar Pradesh
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